P. Eswaramoorthy

Insolvency Professional
IBBI. Reg No. IBBl/ IPA/ -002 / IP-NO 0284 / 2017-18 / 10842

FORM A

PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of india
(Voluntary Liquidation Process) Regulation, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS

OF
HAR! AADITHYA PAPER MILL PRIVATE LIMITED
1. | Name of the Corporate Person HARI AADITHYA PAPER MILL PRIVATE
LIMITED

N

Date of Incorporate of Corporate Person | 14/07/2010

3. | Authority under which Corporate Person | Companies Act 1956
is Incorporated/Registered
Corporate ldentity Number U21000TN2010PTC076593

5. | Address of the Registered Office and | No: 7/10/1C Kannadasan Street, Sriram
Principal Office (If any) of Corporate | Nagar, Kottaiyur, Karaikudi - 630108,
Person. Tamil Nadu, India.

6. | Liquidation Commencement Date of | 02/08/2024

Corporate Person
7. |Name and Address eMail Address, | P. ESWARAMOORTHY

Telephone Number and the Registration | 44,44/1, 5thStreet, Ramalinga Jothi
Number of the Liquidator Nagar, Ramanathapuram,
Coimbatore-641 045.

e-Mail ID :eswarfcs@gmail.com

Phone Number :0422- 2322333

IBBI Registration Number:
IBBI/IPA-002/IP-N00284/2017-18/10842.
8. | Last Date of Submission of Claims 01/09/2024

>

Notice is hereby given that the HARI AADITHYA PAPER MILL PRIVATE LIMITED (the
Company) has commenced voluntary liquidation on 02 Day of August, 2024. The
stakeholders of the Company are hereby called upon to submit a proof of their claims,
on or before 01/09/2024 to the liquidator of the address mentioned against item 7. The
financial creditors shall submit their proof of claims by electronic mean only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

For HARI AADITHYA PAPER MILL PRIVATE LI

Date :03/08/2024
Place :Coimbatore

P. Eswaragriogrthy

I,

Liquidatér

No.44 & 44/1, 5th Street, Ramalinga Jothi Nagar, Near Corporation Office, Nanjundapuram Road,
Ramanathapuram, Coimbatore - 641 045. & 0422 - 2322333, 3500465/3500466 © 94434 19246
@ eswarfcs@gmail.com, irpeswaramoorthy@gmail.com
GST No. 33AAFPE4532Q1ZN
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CHENNAI | SATURDAY, 3 AUGUST 2024 BllSlIlESS Standard VEHICLES FOR SALE

Maruti Suzuki - CB_Maruti ECCO Goods

FORMA
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulation 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
HARI AADITHYA PAPER MILL PRIVATE LIMITED
HARI AADITHYA PAPER MILL PRIVATE

LIMITED
14/07/2010

1.| Name of Corporate Person

2.| Date of Incorporate of Corporate
Person

.| Authority under which  Corporate
Debtoris incorporated/ registered

.| Corporate Identity Number

.| Address of the Registered Office and
Principal Office (If Any) of Corporate
Person.

.| Liquidation Commencement Date of
Corporate Person

7.| Name, Address, eMail Address,
Telephone Number and the
Registeration Number of the
Liquidation

w

Companies Act, 1956

U21000TN2010PTCO076593

No: 7/10/1C Kannadasan Street, Sriram
Nagar, Kottaiyur, Karaikudi - 630108,
Tamil Nadu, India.

02/08/2024

~

o

[

P. ESWARAMOORTHY

44,44/1, 5" Street, Ramalinga Jothi Nagar,
Ramanathapuram, Coimbatore-641 045.
Mail ID : eswarfcs@gmail.com

Phone Number : 0422 2322333

IBBI Registration Number:
IBBI/IPA-002/IP-N00284/2017-18/10842 .

TH11AWT278 YOM 2021 (Without RC)
Maruti Suzuki - CB_MARUTI SUPER CARRY

Companies, TN31CF6696 YOM 2022 (WITHOUT RC)
Monday to Saturday Maruti Suzuki - CB_ MARUTI SUPER CARRY
TN19AT4738 YOM 2022 (WITHOUT RC)
To book your copy, Under hypothecation with
sms reachbs KOTAK MAHINDRA BANK LTD,
to 57575 or is under sale in its

As is where is Condition”
WITHOUT RC BOOK.
Interested parties can give their

Quotations within 7 days at
KOTAK MAHINDRA BANK LIMITED
Old Mahabalipuram Road,
Kandhanchavadi, Chennai-600096.
Ph: 044 - 66248044

email order@bsmail.in

Busine&mndard

Years of Insight

Last Date Of Submission Of Claims | 01/09/2024

Notice is hereby given that the HARI AADITHYA PAPER MILL PRIVATE LIMITED(the
Company) has commenced voluntary liquidation on 02 Day of August, 2024. The
stakeholders of the Company are hereby called upon to submit a proof of their claims, on or
before 01/09/2024 to the liquidator of the address mentioned against item 7. The financial
creditors shall submit their proof of claims by electronic mean only. Al other stakeholders
may submit the proof of claims in person, by post or by electronic means.Submission of
false or misleading proofs of claim shall attract penalties.
For HARI AADITHYA PAPER MILL PRIVATE LIMITED
Sd/- P. Eswaramoorthy
Liquidator

el

Date : 03/08/2024
Place : Coimbatore

RELIANCE ASSET RECONSTRUCTION COMPANY LIMITED

REeLI/ANCe

Regstred Ofic 11th lor, Noth Sid, ReTech Park, Wester ExaressHighway Goregaon (Eas) Mumba 4D0OG3
DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

The below mentioned borrowers availed various credit facilities from Indian Overseas Bank. As
borrowers have failed to maintain the financial discipline, the loan account has been classified as
Non-performing assets (NPA) by Indian Overseas Bank on 31.03.2017 in accordance with the
guidelines issued by Reserve Bank of India.Indian Overseas Bank vide Assignment Agreement
dated 22.09.2022 assigned the financial assets of following borrowers along with all its right, title and §
interest together with all underlying security interests in favor of Reliance Asset Reconstruction
Company Limited trustee of RARC 072 Trust.

Pursuant to said assignment the undersigned authorized officer in exercise of powers conferred u/s
13(2) of the said Act r/w Rule 3 of the Security Interest (Enforcement) Rules, 2002 had sent the
demand notices dated06.10.2023 through registered post, thereby calling upon the borrowers to
repay the entire outstanding mentioned in said notices with further interest thereonwithin a period of|
60 days from the date of Notice. However, as demand notices could not be served, the same is
hereby served upon the borrowers by way of alternative mode of service.

Details are as follows: - Name & Add of Borrower/ Guarantors/ Mortgagors etc.

1. All Win Traders,No.9, Old School Street, Melakasakudy, Nedungadu, Karaikal 609603.2.
A.Abraham,No.9, Old School Street, Melakasakudy, Nedungadu, Karaikal - 609603 3. Anitha
Rosefine,No.9, Old School Street, Melakasakudy, Nedungadu, Karaikal - 609603

Amount Outstanding (Rs.) - Rs.13,09,971.66 (Rupees Thirteen Lakh Nine Thousand Nine Hundred
Seventy One RupeesAnd Sixty Six Paisa) Only outstanding as on 25.09.2023.

Schedule | Description of the Mortgaged property

In Pondicherry Registration District, Tjirunallar Sub District, Nedungadu commune, No.15, at
Melakasakudy Village.West of Street, East of RS.no.111/40 of mania, South of RSNo.111/33,
111/34, 111/36, and 111/37 and North of RS Nos 111/39, 111/2K within these boundaries and its RS
No 111/38, Patta No 07 (N), as per Documents to the extent 25 Kuzhees but as per patta to the extent
of 08 Are 72Ca or 9383 sq.fts r 65.09/64 Kuzees of mania at his total extend of property portion at
southern side of mania to the extend of 04 Are 36 Caor 4691 sq.fts of mania and 09 sq.m a RCC
House constricted thereon.Four boundaries :- West of Street ,East of RS No.111/40 of mania
,South of at RS No.111/38 in northern side of mania ,South of house ,and North of RS
Nos.111/39,111/2K within these boundaries

Date:03-08-2024
Place :Karaikal

Sd-Authorised Officer,
Rel|a_nce Asset Reconstruction ComEan¥ Limited

RELIANCE ASSET RECONSTRUCTION COMPANY LIMITED
Regstred Ofice 1th Flor, Noth Sid, ReTech Park, Weste ExaresHighway Goregaon (Eas) Mumbai 40003

DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

The below mentioned borrowers availed various credit facilities from Indian Overseas Bank. As
borrowers have failed to maintain the financial discipline, the loan account has been classified as Non-|
performing assets (NPA) bylndian Overseas Bankon 31.03.2017 in accordance with the guidelines
issued by Reserve Bank of India.Indian Overseas Bank vide Assignment Agreement dated 22.09.2022|

assigned the financial assets of following borrowers along with all its right, title and interest together with,
all underlying security interests in favor of Reliance Asset Reconstruction Company Limited trustee of]
RARC 072 Trust.

Pursuant to said assignment the undersigned authorized officer in exercise of powers conferred u/s|
13(2) of the said Act riw Rule 3 of the Security Interest (Enforcement) Rules, 2002 had sent the
demand notices dated 06.10.2023 through registered post, thereby calling upon the borrowers to|
repay the entire outstanding mentioned in said notices with further interest thereon within a period of§
60 days from the date of Notice. However, as demand notices could not be served, the same is hereby|
served upon the borrowers by way of alternative mode of service.

Details are as follows: - Name & Add of Borrower/ Guarantors/ Mortgagors etc.

1.AVR Petrol Bunk,N0.439/2, Avanam-Alangudi Salai, Vadakadu Village, Alangudi Taluk, Pudukottai
622 304 2. V.Rajapandian,No.3/1104 PullachiKudiyiruppu, Vadakadu Village, Alangudi Taluk,
Pudukottai-622304. 3. A.Vinoth,Seriyalur Inam Village, Alangudi Taluk, Pudukottai 614 624

Amount Outstanding (Rs.)-Rs.64,87,094.01 (Rupees Sixty Four Lakh Eighty Seven Thousandj
Ninety Four Rupees And One Paisa Only). outstanding as on 25.09.2023.
Description of the Mortgage property

REGISTRATION DISTRICT :Pudukkottai

SUB REGISTRATION DISTRICT:Keeramangalam

DISTRICT :Pudukkottai

TALUKA :langudi

REVENUE VILLAGE : Seriyalur Inam

SL Old Patta New Old New | Sub Division| Extentin | Extentin
NO NO PattaNO| s.No | S.No | S.No Aries Acre/ Cent
1 26 784 93/IA | 93/1A2 | 93/1A2C 0.53.5 1.32

2 7 7 - | 93/1A1] 93/1A1 0.10.25 0.25

In case of failure to repay the aforesaid entire outstanding amount within a period of 60 days, the
undersigned shall be constrained to enforce the above secured assets under the provisions off
SARFAES|Act.

Please note that as per Section 13 (13) of the said Act, you are restrained from dealing with or}
transferring any of the secured assets referred to herewith, whether by way of sale, lease or
otherwise. Any contravention of this provision is an offence and punishable under SARFAESI Act.

Date:03-08-2024 Sdl-Authorised Officer,
Place :Pudukottai Reliance Asset Reconstruction Company Limited

RELIANCE ASSET RECONSTRUCTION COMPANY LIMITED
Regstred Ofic 1th lor, Nrth Sid, ReTech Park, Wester ExaresHighway Goregaon (Eas) Mumba 400063
DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

The below mentioned borrowers availed various credit facilities from Indian Bank. As borrowers
have failed to maintain the financial discipline, the loan account has been classified as Non-
performing assets (NPA) bylndian Bankon09.02.2016in accordance with the guidelines issued by
Reserve Bank of India. Indian Overseas Bank vide Assignment Agreement dated 28.09.2018
assigned the financial assets of following borrowers along with all its right, title and interest
together with all underlying security interests in favor of Reliance Asset Reconstruction Company|
Limited trustee of RARC IB 053 Trust.

Pursuant to said assignment the undersigned authorized officer in exercise of powers conferred
u/s 13(2) of the said Act riw Rule 3 of the Security Interest (Enforcement) Rules, 2002 had sent the
demand notices dated 22.07.2024 through registered post, thereby calling upon the borrowers to
repay the entire outstanding mentioned in said notices with further interest thereon within a period
of 60 days from the date of Notice. However, as demand notices could not be served, the same is
hereby served upon the borrowers by way of alternative mode of service.

Details are as follows: - Name & Add of Borrower/ Guarantors/ Mortgagors etc.

1.M/s. Raj Foundation India Pvt Ltd(Borrower)Head Office: 4B, Samanthi Street, M C Road,
Thanjavur 613604 2. Ms. R Kalpagam w/o of B Vijayan (Guarantor)No. 4B Samanthi Steet, 5th
Cross, Rahuman Nagar, M C Road, Thanjavur 613004 3.Mr. V Raj Kumar (Guarantor) S/o. B
Vijayan 4B Samanthi Street, 5th Cross, Rahuman Nagar, M C Road, Thanjavur - 613004
Amount Outstanding (Rs.)-Rs.5,21,27,487.13/-(Rupees Five Crores Twenty One Lakhs
Twenty Seven Thousand Four Hundred and Eighty Seven and paise Thirteen Only
outstanding as on 22.07.2024.

Schedule |Description ofthe Mortgaged property

1.Property Owned by Ms. R Kalpagam as per Schedule A (description of properties) of the
Agreement Relating to Deposit of Title Deeds dated: 28.03.2014

Schedule A :Description of Properties:Registration District : Thanjavur, Sub-Registry:
Thanjavur, Taluk: Thanjavur, Vattam: NeelagiriTerkuThottam, Layout : George Nagar, PlotNo. 12,
Survey No. 225P, Measurements : East to West on both sides 40 ft, North to South on both sides
60 ft, Total Extent: 2400 Sq.ft Vacant House Site: Bounded by: North of : 25 feed Road, South of :
Plot No. 7, East of : Plot No. 11, West of Plot No. 13, This is with inNeelagiri Panchayat Limit. This
isas per Sale Deed

Schedule B :Ground Measuring 400 Sq.ft, undivided share in the schedule-A property and Flat
T1, Ground Floor to be constructed with plinth area 900 sq.ft Ground Measruing 400 sq.ft un-
divided share in the schedule-A property and Flat T2 Ground Floor to be constructed with plinth
area 900 sq.ft

Ground Measuring 400 sq.ft un-divided share in the schedule A property and Flat T5 Second floor
to be constructed with plinth area 900 sq.ft

Ground Measuring 400 sq.ft un-divided share in the schedule A property and Flat T-6 second floor to
be constructed with plinth are 900 sq.ft

Schedule A :Description of Properties:Registration District : Thanjavur, Sub-Registry: Thanjavur,
Taluk: Thanjavur, Vattam: NeelagiriTerkuThottam, Layout : George Nagar, Plot No. 11, Survey No.
225P, Measurements : East to West on both sides 40 ft, North to South on both sides 60 ft, Total
Extent: 2400 Sq.ft Vacant House Site: Bounded by: North of : 25 feed Road, South of : Plot No. 8, East
of : Plot No. 10, West of Plot No. 12, This is with inNeelagiri Panchayat Limit. This is as per Sale Deed
Schedule B :Ground Measuring 400 sq.ft un-divided share in the schedule Aproperty and Flat S1
Ground Floor to be constructed with plinth area 900 sq.ft

Ground Measuring 400 sq.ft un-divided share in the schedule A property and Flat S5 second floor
to be constructed with plinth area 900 sq.ft

Ground Measuring 400 sq.ft un-divided share in the schedule-A property and Flat S6 second floor
to be constructed with plinth area 900 sq.ft

Schedule A :Description of Properties:Registration District : Thanjavur, Sub-Registry:
Thanjavur, Taluk: Thanjavur, Vattam: NeelagiriTerkuThottam, Layout : George Nagar, PlotNo. 10,
Survey No. 225P, Measurements : East to West on both sides 40 ft, North to South on both sides
60 ft, Total Extent: 2400 Sq.ft Vacant House Site: Bounded by: North of : 25 feed Road, South of :
Plot No. 9, East of : Kamala Avenue, West of Plot No. 11, This is with inNeelagiri Panchayat Limit.
Thisis as per Sale Deed

Schedule B :Ground Measuring 400 sq.ft un-divided share in the schedule A property and FlatR5
second Floor to be constructed with plinth area 900 sq.ft

Ground Measuring 400 sq.ft un-divided share in the schedule A property and Flat R6 second floor
to be constructed with plinth area 900 sq.ft

Schedule A:Description of Properties:

Registration District: Thanjavur, Sub-Registry: Thanjavur, Taluk: Thanjavur, Vattam:
NeelagiriTerkuThottam, Layout : George Nagar, Plot No. 7, Survey No. 225P, Measurements :
East to West on both sides 40 ft, North to South on both sides 60 ft, Total Extent: 2400 Sq.ft Vacant
House Site: Bounded by: South of : 25 feed Road, North of : PlotNo. 12, East of : Plot No. 8, West
of PlotNo. 6, This s with inNeelagiri Panchayat Limit. This is as per Sale Deed

Schedule B :Ground Measuring 400 sq.ft un-divided share in the schedule A property and Flat
05 second Floor to be constructed with plinth area 900 sq.ft

Ground Measuring 400 sq.ft un-divided share in the schedule A property and Flat O6 second floor
to be constructed with plinth area 900 sq.ft
Date:03-08-2024

Place :Thanjavur

Sd-Authorised Officer,
Reliance Asset Reconstruction Company Limited

Reliance Asset Reconstruction Company Ltd.
Registered Office: 11th Floor, North Side, R-Tech Park, Western
Express Highway gaon (East), bai 400 063.

RELIANCE

Asset Reconstruction

DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

The below mentioned borrowers availed various credit facilities from Indian Overseas
Bank. As borrowers have failed to maintain the financial discipline, the loan account has
been classified as Non-performing assets (NPA) by Indian Overseas Bank on
01.07.2015 in accordance with the guidelines issued by Reserve Bank of India. Indian
Overseas Bank vide Assignment Agreement dated 22.09.2022 assigned the financial
assets of following borrowers along with all its right, title and interest together with all
underlying security interests in favor of Reliance Asset Reconstruction Company
Limited trustee of RARC 072 Trust.

Pursuant to said assignment the undersigned authorized officer in exercise of powers
conferred u/s 13(2) of the said Act r/w Rule 3 of the Security Interest (Enforcement) Rules,
2002 had sent the demand notices dated 06.10.2023 through registered post, thereby
calling upon the borrowers to repay the entire outstanding mentioned in said notices with
further interest thereon within a period of 60 days from the date of Notice. However, as
demand notices could not be served, the same is hereby served upon the borrowers by
way of alternative mode of service.

Details are as follows:-

Name & Add of Borrower/ Guarantors/ Mortgagors etc.

RELIANCE ASSET RECONSTRUCTION COMPANY LIMITED
Regstoed Ofice 1th Flor, Noth Sid, ReToch Park, Westem EXpress Highway, Goregaon (East) Mumbai 400063

DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

The below mentioned borrowers availed various credit facilities from Indian Overseas Bank. As
borrowers have failed to maintain the financial discipline, the loan account has been classified as
Non-performing assets (NPA) bylndian Overseas Bank on 31.03.2018 in accordance with the
guidelines issued by Reserve Bank of India. Indian Overseas Bank vide Assignment Agreement
dated 22.09.2022 assigned the financial assets of following borrowers along with all its right, title
and interest together with all underlying security interests in favor of Reliance Asset
Reconstruction Company Limited trustee of RARC 072 Trust.
Pursuant to said assignment the undersigned authorized officer in exercise of powers conferred
u/s 13(2) of the said Act riw Rule 3 of the Security Interest (Enforcement) Rules, 2002 had sent the
demand notices dated 06.10.2023 through registered post, thereby calling upon the borrowers to
repay the entire outstanding mentioned in said notices with further interest thereon within a period
of 60 days from the date of Notice. However, as demand notices could not be served, the same is
hereby served upon the borrowers by way of alternative mode of service.
Details are as follows: - Name & Add of Borrower/ Guarantors/ Mortgagors etc.
1.G.V.Industries, No.215/2, Nethaji Nagar, Nanjundapuram, Coimbatore 641036.
2.R.S.Jayanthi,No. 11/1, Nethaji nagar, Nanjundapuram road, Coimbatore - 641036
3. G.Velmurugan, No.215/2, Nethaji Nagar, Nanjundapuram, Coimbatore 641036.
4. G.Thangavelu No.215/2, Nethaji Nagar, Nanjundapuram, Coimbatore 641036.
Amount Outstanding (Rs.)Rs. 1,30,25,747.93 (Rupees one Crore Thirty Lakh Twenty Five Thousand
Seven Hundred Forty Seven Rupees And Ninety Three Paisa Only). outstanding as on 25.09.2023.
Description of Assets
Property 1:In the Coimbatore Registration District, Ganapathy Sub-Registration District,
Coimbatore Taluk, Vilankurichi Village, in S.No. 80/2 Ac 0.74 and with adjoining other lands
formed as layout in the name of SAPHASE Il SOUTH Zone and approved by the Director of Town
& Country Planning in which vide No. Ref. No. LPDM/ DTP No. 513/95 in which the Site No. 30
within the follows, Boundaries:North of - 23 feet East West Road,South of - Paripoornammnal
land,East of - Site No.29, West of - Site No.11,Measurements:East West on both sides: 40
feet,North South on Western side: 58.5 feet, North South on Eastern side: 55.5 feetAdmeasuring
anarea 0f 2280 sq. ft. or 211.82 sq. meter of vacantland and common rights. The layout roads and
reserve sites. The property lies within the limits of Vilankurichi Village.
Property 2:In the Coimbatore Registration District, Peelamedu Sub-Registration District,
Coimbatore Taluk, Ramanathapuram Village, In S.No. 211/1 Ac and in this Ac 0.56 and in this part
of the land bounded as follows,Boundaries:North of - property belonging to R.V. Ramasamy,
South of - East West RoadEast of - property belonging to Arul Mani West of - property belonging to
S.PKrishnan Measurements:East West on North side: 15 % feet,East West on Southern side: 15
Y4 feet,North South on Western side: 41 feet,North South on Eastern side: 42 feet, Totalling an
extentof 654 sq. It. or 60.78 sq. m. with usual right of way and all other appurtenances.
The property lies within the limits of Coimbatore Corporation.In case of failure to repay the
aforesaid entire outstanding amount within a period of 60 days, the undersigned shall be
constrained to enforce the above secured assets under the provisions of SARFAESI Act.
Please note that as per Section 13 (13) of the said Act, you are restrained from dealing with or
transferring any of the secured assets referred to herewith, whether by way of sale, lease or
otherwise. Any contravention of this provision is an offence and punishable under SARFAESI Act.

REeLIANCe

Place :Coimbatore
s

Date:03-08-2024 Sdl-Authorised Officer,
Reliance Asset Reconstruction Company Limited

1. IFA Designers Pvt,Ltd, Prop M.Rajesh, No.81B, 2nd Main Road, Prince Infom Park,
Ambattur Industrial Estate, Chennai - 600058.

2. M.Vigesh, No.2/28, Perumal Koil Street, Veerapuram Village, Avadi & Taluk,
Thiruvallur - 600055.

3. D.Manoharan S/o Thuraisamy Nadar, No.2/28, Perumal Koit Street, Veerapuram
Village, Avadi & Taluk, Thiruvallur — 600055.

Amount Outstanding (Rs.)-Rs.47,26,365.75 (Rupees Forty Seven Lakh Twenty Six
Thousand Three Hundred Sixty Five Rupees And Seventy Five Paisa Only)
outstanding as on 25.09.2023.

Description of Assets:- Plot No.28, Kolatchi Amman Nagar Morai Village, Ambattur
Taluk and Thiruvallur District, Punjai Survey No.224/5 (As per Patta 224/16, Extent of|
1800 sq. ft (vacant site). BOUNDARIES:- North by: Plot No 29A, South by: Plot Nos.
26827, East by: Vacant land, West by: 20 Feet Wide Road. MEASUREMENT:- North
by: 60 feet, South by: 60 feet, East by: 30 feet, West by: 30 feet.

In case of failure to repay the aforesaid entire outstanding amount within a period of 60
days, the undersigned shall be constrained to enforce the above secured assets under
the provisions of SARFAESI Act.

Please note that as per Section 13 (13) of the said Act, you are restrained from dealing
with or transferring any of the secured assets referred to herewith, whether by way of|
sale, lease or otherwise. Any contravention of this provision is an offence and punish-
able under SARFAESI Act.

Sd/-Authorised Officer
Reliance Asset Reconstruction Company Ltd.

Place:- Chennai
Date:- 03.08.2024

Reliance Asset Reconstruction Company Ltd.
Registered Office: 11th Floor, North Side, R-Tech Park, Western
Express Highway, Goregaon (East), Mumbai 400 063.

RELIANCE

Asset Reconstruction

DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

The below mentioned borrowers availed various credit facilities from City Union Bank. As
borrowers have failed to maintain the financial discipline, the loan account has been clas-
sified as Non-performing assets (NPA) by Indian Overseas Bank on 28.09.2015 in
accordance with the guidelines issued by Reserve Bank of India. Indian Overseas Bank
vide Assignment Agreement dated 22.09.2022 assigned the financial assets of following
borrowers along with all its right, title and interest together with all underlying security
interests in favor of Reliance Asset Reconstruction Company Limited trustee of
RARC 072 Trust.

Pursuant to said assignment the undersigned authorized officer in exercise of powers
conferred u/s 13(2) of the said Act r/w Rule 3 of the Security Interest (Enforcement) Rules,
2002 had sent the demand notices dated 06.10.2023 through registered post, thereby
calling upon the borrowers to repay the entire outstanding mentioned in said notices with
further interest thereon within a period of 60 days from the date of Notice. However, as
demand notices could not be served, the same is hereby served upon the borrowers by
way of alternative mode of service.

Details are as follows:-

Name & Add of Borrower/ Guarantors/ Mortgagors etc.

1.Kesava Agencies, New No.45, Old.No. 11/1, Konnor High Road, Ayanavaram,
Chennai - 600023.

2.S.R. Ganesan, No. 7/22,Kumaran Nagar, 1st Cross Street, GKM Colony, Chennai —
600082.

3. S.R. Venkatesan, No.52, Old No.67-B, Rangadoss Colony,3rd Street, Villivakkam,
Chennai 600049.

4. K.Santhakumari No.52, Old No.67+B, Rangadoss Colony, 3rd Street, Villivakkam,
Chennai - 600049.

5.T. P.Srividya, No.52, Old No.67-B, Rangadoss Colony, 3rd Street, Villivakkam,
Chennai - 600049.

6.5.G.Sasikala, Old No. 7 New No.22, Kumaran Nagar, 1st Cross Street, Jawahar
Nagar, Chennai 600082.

RELIANCE ASSET RECONSTRUCTION COMPANY LIMITED

Rejstered ffice:1th loor, Nort Side, ReTec Par, Westem Exaress Highay,Goregaon () Mumbak 400063
DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

The below mentioned borrowers availed various credit facilities from Indian Overseas Bank. As
borrowers have failed to maintain the financial discipline, the loan account has been classified as
Non-performing assets (NPA) byl ndian Overseas Bank on 31.03.2018 in accordance with the
guidelines issued by Reserve Bank of India.Indian Overseas Bank vide Assignment Agreement
dated 22.09.2022 assigned the financial assets of following borrowers along with all its right, title
and interest together with all underlying security interests in favor of Reliance Asset
Reconstruction Company Limited trustee of RARC 072 Trust.

Pursuant to said assignment the undersigned authorized officer in exercise of powers conferred
u/s 13(2) of the said Act r/w Rule 3 of the Security Interest (Enforcement) Rules, 2002 had sent the
demand notices dated06.10.2023 through registered post, thereby calling upon the borrowers to
repay the entire outstanding mentioned in said notices with further interest thereon within a period
of 60 days from the date of Notice. However, as demand notices could not be served, the same is
hereby served upon the borrowers by way of alternative mode of service.

Details are as follows: - Name & Add of Borrower/ Guarantors/ Mortgagors etc.

1.Amman Engineering,No.59/3848 Jayasimmapuram, PappanaikkanPalayam, Coimbotore
641037.2.K. Elango No.75/5 Nachimuthupudur, Pollachi Road, Dharmapuram, Tirupur 638
656. 3. E. Nanthini No.75/5 Nachimuthupudur, Pollachi Road, Dharmapuram, Tirupur 638 656.
Amount Outstanding (Rs.)-Rs.2,78,55,708.96 (Rupees Two Crore Seventy Eight Lakhs Fifty
Five Thousand Seven Hundred Eight Rupees And Paisa Ninety Six Only). outstanding as on
25.09.2023.

Schedule | Description ofthe Mortgaged property

Item No:1 :In Tirupur Registration District ,Dharapuram Sub Registration District, Dharapuram
Taluk ,Chittharavuthanpalayam village ,S.No.373/1A Ac.10.35 and 372/1A Ac.11.81 Total
Ac.22.16 and in this 0.32 % cents or 14061 Sq.ftand in this 200 %2 Sq.ft. left for road and in the
balance ,an extent of 3410 Sq.ft within the following boundaries and measurements.Boundaries
:North of property belonging to Govindasamy,South of 30 feet East West Road ,East of 25 feet
South North Road ,West of property belonging to Ramalingam and Rajagopal,Measurements:
East West on the Northern side 33 feet,East West on the Southern side 66 feet,South North on the
Eastern Side 46 feet,South North on the Western Side 60 feet,Corner Cross 07 feet Within the
above boundaries and measurements an extend of 3410 Sq.ft with the right of passage and the
right of passage in the roads in Vishnu Nagar and 1195 Sq.ft of AC Sheet roof building to be
constructed . The Property is now in Dharapuram Municipal Revenue ward No.7 Black No.7,
Nachimuthupudur T.S.No.20/19 consisting of 14061 and excluding 200 2 Sq.ft for road and in the
balance extent,an extent of specific 3410 Sq.ft Tax Assessment No.15203 door No.19/1(Portion).
Item No 2:In Tirupur Registration District, Dharapuram Sub Registration District, Dharapuram
Taluk, and Kaspa and extended Dharapuram Municipal Revenue Ward No.7, Block No.5,
Nachimuthupudur T.5 No.35 in this an extent of 2394 Sq. ft. within the following boundaries and
measurements.Boundaries :-North of the Property in New T.S.No. 36 ,South of the Property in
New T.S.No. 33 East of the Property in New T.8.N0.29 ,West south North Road. Measurements:
Northern side East West 62 ¥z feet (19 M) ,Southern side East West 63 4 feet (19.4 M) ,Western
side South North 38 feet (11.6 M),Eastern side South North 38 feet (11.6 M) Within the above
boundaries and measurements an extent of 2394 Sq. It and in this 1676 Sq. ft of RCC Building in
the ground and 1676 Sq. ft. of RCC Building in first floor constructed thereon and 452 Sq. ft. Water
Tank in the third floor and all other appurtenances attached thereto inclusive of Electrical fittings,
Meters Doors, Windows etc.,

TaxAssessment No. 19249 Door No. 75/3

TaxAssessment No. 19230 Door No. 75/4

TaxAssessmentNo. 19231 Door No. 75/5

E.B. connection Nos. 03-361-001-1450, 03-361-001-642, 03-361-001-643, 03-361-001- 1437 &
03-361-001-1438.

The Property was earlier situated m S.No. 374/120 of Chithravuthanpalayam Village The
Properties lies within the Chithravuthanpalayam Village limit.

In case of failure to repay the aforesaid entire outstanding amount within a period of 60 days, the
undersigned shall be constrained to enforce the above secured assets under the provisions of|
SARFAESIAct.

Please note that as per Section 13 (13) of the said Act, you are restrained from dealing with or
transferring any of the secured assets referred to herewith, whether by way of sale, lease or
otherwise. Any contravention of this provision is an offence and punishable under SARFAES| Act.

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited (Formerly known
as Janalakshmi Financial Services Limited), under the Securitization And Reconstruction
of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of pow-
ers conferred under section 13 (12) read with rule 3 of the Security Interest (Enforcement)
Rules 2002 issued demand notices to the borrower(s)/ Co-borrowers(s) calling upon the
borrowers to repay the amount mentioned against the respective names together with
interest thereon at the applicable rates as mentioned in the said notices within 60 days
from the date of receipt of the said notices, along with future interest as applicable inciden-
tal expenses, costs, charges etc. incurred till the date of payment and/or realisation.

sr. Borrower/ 13(2) Notice Date/ | Date/ Time
N : Loan No. Co-Borrower/ Outstanding Due & Type of
o Guarantor/ Mortgagor (in Rs.) as on Possession
1 1) Mr. K. Angusamy, 22-05-2024 Date:
4604963000031 |  Slo. Krishnan, | RS-2:43,290.40 (Rupees| 02-08-2024
3 2) Mrs. Krishnaveni Two Lakhs Forty Three Time:
) Thousand Two Hundred | 01.00 P.M.
46049800000023 Angusamy, Ninety and Forty Paise | Symbolic
Wio. Angusamy | Only) as of 21.05.2024 |Possession

Schedule of the Property: All that piece and parcel of the immovable property
bearing Trichy District, Ariyalur Registration District, Lalkudi Taluk, Lalgudi Sub
Registration Office, Koogur Village, Natham Survey No.67/1 measuring 698 Sq.ft.
of property with the following Item No.1: Survey No.67/1 measuring 480 Sq.ft. of
property with the following Four Boundaries: North of Mavadiyan Property,
South of Mavadiyan Property, West of North South Common Lane, East of
Palanivel Property. Item No.2: Survey No.67/1 measuring 218 Sq.ft of Property
with the following Four Boundaries: North of Maavadiyan Property, South of
Maavadiyan Property, West of Common Lane, East of Palanivel Property. Within
these four boundaries measuring 218 Sq.ft., of Property totaling both items of
property measuring 698 Sq.ft, and the building constructed thereon with EB
Service connection and deposit with all pathway and easement rights.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Trichy Sd/- Authorised Officer,
Date: 03.08.2024 For Jana Small Finance Bank Limited

«J JANA SMALL FINANCE BANK

duled commercial b

Registered Office: The Fairway, Ground & First Floor, Survey
No. 10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road,
Next to EGL Business Park, Challaghatta, Bangalore-560071.
Branch Office: No.1, Ramalinga Nager, Chennai Plaza, Trichy-17.

AXIS FINANCE LIMITED

Ground and 1st Floor, Alpha Centre, #216, Double
Road, 2nd Stage, Indiranagar, Bangalore-560002

APPENDIX-IV [See Rule 8(I)]
POSSESSION NOTICE (For immovable property)
[As per Appendix IV read with rule 8(1) of the Security Interest (Enforcement) Rules, 2002]

Whereas, The undersigned being the Authorized Officer of the Axis Finance Limited
(AFL), under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of Powers conferred under Section 13 (12) read
with the Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a demand
notice dated 24th May 2024 calling upon the Borrower(s)/ Guarantor(s)/ Mortgagor(s)
M/s. Krish Traders, Represented by its Proprietor Mr. Gokula Krishnan S (Borrower),
Gokula Krishnan S (Co-Borrower/ Mortgagor) and Rekha Gokulakrishnan
(Co-Borrower) having addresses at Ground Floor No.48 3, Hanumar Koil Street, Radha
Nagar, Chrompet, Kanchipuram, Tamilnadu-600044. Also at: No.25, Plot No.63, Block
No.39, Ward No.D, Nemilichery High Road, Bharathipuram, Kanchipuram, Tamilnadu-
600044. And also at: No.3, Gandhinagar Extension, Near Muthalamman Temple,
Chitlapakkam, Kanchipuram, Tamilnadu-600064, to repay the amount mentioned in the
notice being INR. 3,86,82,061/- (Rs. Three Crore Eighty Six Lakh Eighty Two Thousand
and Sixty One Only) due as on 05th May 2024 with further interest at the contractual rate
thereon till the date of payment within 60 days from the date of receipt of the said notice.
The Borrower(s)/ Guarantor(s)/ Mortgagor(s) having failed to repay the amount, notice
is hereby given to the Borrower(s)/ Guarantor(s)/ Mortgagor(s) and the public in
general that the undersigned has taken symbolic possession of the property
described herein below in exercise of powers conferred on him/her under Section
13(4) of the said Act read with Rule 8 of the Security Interest (Enforcement) Rules,
2002 onthe 01st day of August of the year 2024.
The Borrower(s)/ Guarantor(s)/ Mortgagor(s) in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Axis Finance Limited for an amount of INR. 3,86,82,061/-
(Rs. Three Crore Eighty Six Lakh Eighty Two Thousand and Sixty One Only) due
as on 05th May 2024 and further interest thereon at the contractual rates together with
costs, charges, etc. of Axis Finance Ltd. until the full payment or realization in full.
The Borrower(s)/ Guarantor(s)/ Mortgagor(s) attention is invited to provisions of sub
section (8) & sub section (13) of section 13 of the said Act, in respect of time available,
to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
All that piece and parcel of property bearing Plot bearing No.63, Door No.25, Nemilicherry
High Road, Bharathipuram, Chrompet, Chennai-600044 of Zamn Pallavaram Village,
Pallavaram Taluk, Chengalpet District comprised in Old S.No.242/1, New S.No0.242/48
(part) and 242/50B measuring 3600 sq.ft and S.N0.242/48 and 242/50 (part) measuring
782 sq.ft + 372 sq.ft in all totally measuring 1154 sq.ft and Old S.No.242/1, New
S.N0.242/48 (part) and 242/50B, T.S No.24/1, 24/2 & 27/2, Ward No.D, Block No.39
(Northern portion) measuring 116.03 sq.mtrs or 1252 sq.ft in all totally measuring 6006
sq.ft together with the building thereon and amenities and the land Bounded on the: For|
Measuring 3600 Sq.ft.: North by: Portion retained by Settlor, South by: Nemilichery
High Road, East by: Property belongs to Mr. Muralikrishnan, West by: Poromboke Plot.
Measuring: East to West on the Northern side: 36 feet, East to West on the Southern
side: 36 feet, North to South on the Eastern side: 100 feet, North to South on the Western
side: 100 feet. For Measuring 1154 Sq.ft.: North by: Property belongs to Mr.
Muralikrishnan, South by: Nemilichery High Road, East by: Property belongs to Mr.
Arunachalapandian, West by: Property belongs to Mrs. Ranjaniammal. Measuring: East
to West on the Northern side: 27 feet, East to West on the Southern side: 26.5 feet, North
to South on the Eastern side: 43.5 feet, North to South on the Western side: 43.5 feet.
For Measuring 116.03 sq.mtrs or 1252 Sq.ft.: North by: Town S.No.29, South by:
Settlor Retain Property and (Nemilichery High Road), East by: Town S.No.27/2 (Mr.
Shanmugam and Sons property), West by: Settlor Retain Property. Situated within the
Sub-Registration District of Pallavaram and Registration District of Chennai South.

Date:03-08-2024 Sdl-Authorised Officer,
Place :Coimbatore/ Tirupur Reliance Asset Reconstruction Company Limited

Date: 01.08.2024 Sd/- Authorised Officer
Place: Chennai, Tamilnadu Axis Finance Ltd.

Amount Outstanding (Rs.)- Rs.1,00,22,633.97/- (Rupees one Crore Twenty Two
Thousand Six Hundred Thirty Three Rupees And Ninety Seven Paisa Only) outstanding
as on 25.09.2023.

Description of Assets:- All that Piece and parcel of the property bearing Plot no: 7
(Sothern side part), Door No: 22, Situated at Kumaran Nagar 1st Cross Street, G.K.M.
Colony, Chennai-600 082, comprised in R.S.No 15/21, T.S.No: 12/3, Block No: 1 of
Ayanavaram Village, Purasawalkam - Perambur Taluk, Within the limit of Chennai
Corporation, measuring to an Extent of 1696 sq. ft. and bounded on the:- North by:
Property belonging to Mr. G. Govindarajulu in T.S.No: 12/2 South by: Plot no: 8 belonging
Mr. Saialuddin in T.S.No: 13, East by: Kumaran Street 1St Cross Street, West by: Plot No:
10. Admeasuring,East to West on the Northern and Southern side: 60 Feet and 6 inch-
es, North to South on the Eastern and Western Side: 28 feet,, And Situated within the
Registration District of Chennai Central and the Sub- Registration District of Anna Nagar

In case of failure to repay the aforesaid entire outstanding amount within a period of 60
days, the undersigned shall be constrained to enforce the above secured assets under
the provisions of SARFAESI Act.

Please note that as per Section 13 (13) of the said Act, you are restrained from dealing
with or transferring any of the secured assets referred to herewith, whether by way of|
sale, lease or otherwise. Any contravention of this provision is an offence and punish-
able under SARFAESI Act.

Sd/-Authorised Officer
Reliance Asset Reconstruction Company Ltd.

Place:- Chennai
Date:- 03.08.2024

Reliance Asset Reconstruction Company Ltd.
Registered Office: 11th Floor, North Side, R-Tech Park, Western
Express Highway, Goregaon (East), Mumbai 400 063.

RELIANCE

Asset Reconstruction

DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

The below mentioned borrowers availed various credit facilities from City Union Bank. As
borrowers have failed to maintain the financial discipline, the loan account has been
classified as Non-performing assets (NPA) by Indian Overseas Bank on 29.08.2024 in
accordance with the guidelines issued by Reserve Bank of India. Indian Overseas Bank
vide Assignment Agreement dated 22.09.2022 assigned the financial assets of following
borrowers along with all its right, title and interest together with all underlying security
interests in favor of Reliance Asset Reconstruction Company Limited trustee of
RARC 072 Trust.

Pursuant to said assignment the undersigned authorized officer in exercise of powers
conferred u/s 13(2) of the said Act riw Rule 3 of the Security Interest (Enforcement) Rules,
2002 had sent the demand notices dated 06.10.2023 through registered post, thereby
calling upon the borrowers to repay the entire outstanding mentioned in said notices with
further interest thereon within a period of 60 days from the date of Notice. However, as
demand notices could not be served, the same is hereby served upon the borrowers by
way of alternative mode of service.

Details are as follows:-

Name & Add of Borrower/ Guarantors/ Mortgagors etc.

1. M/s. SSRM Travels, No.17,3rd Main Road, Rajalakshmi Nagar, Velacherry,
Chennai — 600 042.

2. M/s. SSRM Travels, No.1/134, Suthayee lllam, Sivakami Nagar, Nachandupatti,
Thirumayyam Taluk, Pudukottai -622 404.

3. 8. Murigappan No.17,3rd Main Road, Rajalakshmi Nagar, Velacherry, Chennai — 600 042.

Amount Outstanding (Rs.)-Rs.35,36,612.52/- (Rupees Thirty Five Laks Thirty Six
Thousand Six Hundred Twelve and Paise Fifty Two Only) outstanding as on
25.09.2023.

Description of Assets:- Pudukkottai District Thirumayam Taluk Pudukkotai Registration
District Thirumayam SubRegistration District Thirumayam Panchayat Union
Nachandupatti Panchayat Limits Kottur Vattam Kottur Village Nachandupatti Old patta
No. 1934 New patta No. 1966, New Patta No.414/6 & Subdivision New Survey
No.414/6C Punjai - Ac.0.12 1/2 Hec.0.05.0 Extent of 5450 square feet 506-32 square
meter vacant house site include with a Terraced building Bore well Electric Motor
connection EB Service No.228 Door No. 1/134. Four Boundaries:- North:- KR.Senthii
vadvel House South- M.Adaikkammai House site East:- Al.Alagappa konar and others
house sites West:- South North Road.

In case of failure to repay the aforesaid entire outstanding amount within a period of 60
days, the undersigned shall be constrained to enforce the above secured assets under
the provisions of SARFAESI Act.

Please note that as per Section 13 (13) of the said Act, you are restrained from dealing
with or transferring any of the secured assets referred to herewith, whether by way of|
sale, lease or otherwise. Any contravention of this provision is an offence and
punishable under SARFAESI Act.

Place:- Chennai Sd/-Authorised Officer

Date:- 03.08.2024 Reliance Asset Reconstruction Company Ltd.

[;

TTK HEALTHCARE LIMITED

Regd. Office: No.6, Cathedral Road, Chennai 600 086
CIN : L24231TN1958PLC003647 Website: www.ttkhealthcare.com

EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED JUNE 30, 2024

(Rs. in lakhs)
For the year
s . For the Quarter ended ended
No. Particulars (30/06/2024) | (31/03/2024) | (30/06/2023) | (31/03/2024)
Unaudited Audited Unaudited Audited
1. | Total income from Operations 20,790.21 18,105.63 20,212.35 75,279.38
2 Net Profit / (Loss) for the period
(before Tax, Exceptional and / or Extraordinary ltems) 2,102.38 2,422.63 2,063.86 8,412.03
3 Net Profit / (Loss) for the period before Tax
(after Exceptional and / or Extraordinary Items) 4,079.43 2,422.63 2,063.86 8,412.03
4 Net Profit / (Loss) for the period after Tax
(after Exceptional and / or Extraordinary ltems) 3,157.51 1,827.20 1,566.91 6,284.19
5 Total Comprehensive Income for the period
[Comprising Profit/ (Loss) for the period (after Tax)
and Other Comprehensive Income (after Tax)] 3,346.98 1,627.14 1,659.07 6,166.51
6 | Equity Share Capital (Face Value of Rs.10/- per share) 1,413.03 1,413.03 1,413.03 1,413.03
7 Other Equity as per Balance Sheet of previous accounting year
(excluding Revaluation Reserve) - - - 98,237.43
8 Earnings per share (of Rs.10/- each)
(for continuing and discontinued operations)
(a) Basic (in Rs.) 22.35 12.93 11.09 44 .47
(b) Diluted (in Rs.) 22.35 12.93 11.09 44.47

Notes:

2015.

(Listing Obligations and Disclosure Requirements) Regulations, 2015.

(8)

Place : Chennai
Date : August 02, 2024

(1) The above is an extract of the detailed Statement of Unaudited Financial Results for the First Quarter ended June 30, 2024, in respect of TTK Healthcare
Limited (the Company) filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,

The full financial results for the First Quarter ended June 30, 2024 are available on the website of BSE Limited (www.bseindia.com), National Stock
Exchange of India Limited (www.nseindia.com) and also on the website of the Company (www.ttkhealthcare.com).

The above financial results for the First Quarter ended June 30, 2024 in respect of the Company have been reviewed by the Audit Committee at its
meeting held on August 01, 2024 and approved by the Board of Directors of the Company at its meeting held on August 02, 2024 at the Registered
Office of the Company, also with the provision of Video Conferencing facility.

The Statutory Auditors of the Company have carried out Limited Review of the above Unaudited Financial Results in terms of Regulations 33 of the SEBI

During the Quarter, the Company has sold Leasehold land with building at Mahindra World City, Chennai for a consideration of Rs.2,300 lakhs and the
profit on sale amounting to Rs.1,977.05 lakhs (Net) has been considered in the above results.

Implementation of the Code of Social Security 2020, which is likely to impact the contributions by the Company towards Provident Fund, Gratuity and
other related areas has been deferred by the Government beyond 1st April, 2021. However, the Company based on the initial assessment made a
provision for Rs.350 lakhs in the Fourth Quarter of FY 2020-21 and proposes to take further appropriate action after the Rules are made applicable.
The figures for the Quarter ended March 31, 2024 are the balancing figures between the Audited Figures in respect of the full financial year and the
published year to date figures upto the end of the Third Quarter of the relevant financial year which were subjected to Limited Review.

The previous period's / year's figures have been regrouped and reclassified, wherever necessary to conform to the current period's / year's presentation.

For TTK HEALTHCARE LIMITED
T T RAGHUNATHAN
Executive Chairman
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